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GOVERNMENT OF KERALA
Environment B Department
No-Envt/B2/128/2020 02/11/2020, Thiruvananthapuram

From
principal Secretary to Government
To
The Registrar
National Green Tribunal
Faridkot House,Copernicus Marg,
Near India Gate,New Delhi 110001
Sir,
Sub: O.A No.134/2020 Action taken report forwarding of -reg
Ref: Order dated 23/07/2020 of the Mational Green Tribunal ,New Delhi
in O.A 134/2020

I am to invite your attention to the reference cited and to
forward herewith action taken report on the order in OA134/2020 with
regard to the State of Kerala for further necessary action

Yours Faithfully,
ﬁ f—

SHIEEEB 5
JOUNT SECRETARY

For principal Secretary to Government.
Copy to 1) Mr.Nishe Rajen Shonker, Standing Council

National Green Tribunal, New Delhi
2) Environment Monitoring Cell
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tion Taken bv the State Government based on the order dated 23.07.2020 in OA No.
134/2020

Followed by the news on the styrene gas leak occurred in the plant of Mt LG
Polymer India LTD., Visakhapatnam on 07.03.2020, Kerala State Potlution Control Board
made a press release published in the leading news papers and the Board's website
https://www.keralapsc.nic.in under the head 'Notifications' on 09.05.2020 on safety
precautions to be taken before resuming operation of industries. The press release states
that “all the chemical and other industries handling toxic chemicals/materials then under
shut down, due to lock down shall resume their operation only after taking necessary
safety/pollution control measures and the industries which presently in operation also shall
be vigilant in maintaining their safety/pollution control measures.” As per letter dated
01.07.2020 CPCB had given certain instructions to be complied with by the industrics and
SPCB. Copy of the letter of CPCEB and the NGT order (hearing dated 23.07.2020) 1 ©
No. 134/2020 were forwarded io Kerala State Pollution Control Board's field level offices.

for urgent necessary action.

As per the report of the District offices of Kerala State Pollution Control Board, a
minor incident of gas leakage was occurred in Kerala. It was from M/s The Travancore
Cochin Chemicals Limited, Eloor reported on 31.05.2020 without any casualities. As per |
the company's report the leak was noted from sight glass of HCL synthesis unit no. 3 of the
unit, which was in service. The leak persisted even after tightening. Hence, the shill
engineer shut down the unit No.3 and lighted another unit No.6. The comparny veceied
complaint from FACT regarding Chiorine leak, The company informed that they had
immediately checked the stacks scrubber and unit's condition and no abnormalities were

found. All pollution control measures were in line at the time of leak.

Another fire hazard incident occurred was in M/s Hindustan Latex Limited,
Peroorkada, Thiruvananthapuram on 12.06.2020. [t was not due to any chemical or gas
leakage. The fire hazard incident broke out in the rubber waste stored in the factory
premises and lasted only a half an hour and was extinguished immediately.No casualitics

were reported.

Other than the above, no other incidents like that happened in Vishakapatrnam or non-
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pliance came to the notice of the Board.

Moreover, in order to handle chemical accident hazards there is a crisis group in ali
Districts.  The District Collector is the Chairman of this group and the Department of
Factories and Boilers is the Convener. The State PCB is a member of the group and it ool
into the pollution aspects of the industiies. All the Major Accident Hazard (MALD
installations in Kerala shall have onsite and offsite emergency plans.  Department of
Factories and Boilers is conducting mock drills in these industries and the State PCB also
participated in that. Periodical inspections are being conducted by the Kerala State Pollution
Control Board in the industries and the pollution control measures adopted by them are
being verified. All the Major Accident Hazard (MAH) installations in Kerala shall obtain

license of Department of Factories and Boilers.

Consequent to the chemical accident happened at LG Polymers, Visakhapataun,
Factories & Boilers Department have ssued guidelines (Cir. No. 6 dated 07 052020} to au
factories regarding the steps to be taken whiic commeicing the operation or process afier
lock down beriod. Similarly directions to the department officers were also issued vide
Circular No.7 dated 15.05.2020.

Also in compliance to the judgments of Hon'ble National Green Tribunal in O.A No.

22/2020 and O.A No 134/2020, another set of guidelines have been issued vide Circular No.
9/2020 dated 17.09.2020 for the strict compliance by the hazardous factory managemen s

=

and verification by the departmental oificers (Copy enclosed).
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' ' : - Directorate of Factories & Boilers

- Kumarapuram, Thiru vananthapuram— | l
Phone:- 0471 2441597 . ‘

- E-mail directorate. fab@kerala. gov.in
Date: 07.05 2020
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in view of the prevatlmg sutuatron of COVID- l9 across the worlcf and in Kerala and based
on the Lock Down declared by the Government, certain divectives were already given to all..
factories coming under the purvnew of lndtan Factortes Act, 1948 and The Kerala Factories Rules,
1957, Now considering the situation of toxic gas release from a CIOSed factory in Andhrapradesh
the’ followmg pomts shall be taken care of while: restarting of chemrcal plants/process plants oras
a2 z,cncral start up prccautlons for all factoncs after prolonbcd closure cspcually ' thc prcsent'

lock down scenario.

I. All factory buildings shall be properly ventilated before adn'titti.ng any personriel:
ThlS should be checked and verified by a desngnaled Safety thcer or in lm ‘
absence by competent senior perqonnel of the factory: -

2. Cnsure: that operatom nvgivad o the »tartup procadure are. qure.bvmeu wnce
suppot’tetj by experienced technicalty ttamed perSOtmel dunntz Staltup and they are

- sufficiently trained on the control. system that they will be operatmg,

3. Proper PPE shalt be ensured for workers enba;,ed in the initial cleaning. and start up
process to address leakap,e/presence of toxic g,ases ’

4. Identrfy all potential hazards due to lock down and based on that Safe Opetatmg " -
Procedure (SOP) shall be prepared and shall be strictly followed ‘

| 5. All closed storage tanks - floating roof. fixed roof and underground storage tanks )
‘shall be checked for toxic gases and accumulated pressure due to formation ol
-gases before hooking up 10 process lines. - , ' '

6. Proper workmg of all safety- relevant systems mcludmg Pressure gauees levu
gauges, Safcty valvcx }’rusur“ relief valve ete. of all Undcrtyround storage tan«,,‘
Ovcrhead storag,c tanis, Rcau. . vossels, and Ptpchn shall be cnsmcd and

Calibration lfrequtred shall be conducted before startup Operdtlons R r
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10.

' out durmg cleanmg, servicing, adjusting or setting-up operations.

13.
14,
15

16.

The above instructions are nof exhiaustive in nature; any additional. precautions as may be
necessary should be adopted by the factory management for safe startup of the factories aﬁ;er
prolonged shutdown. All factory management are directed to submit a detailed start up plan (o the

eoncemed inspector for verlﬁcatlon prior to commencement ofoperatlon of'the plant

. Ensure proper working of all detection systems ‘including sensors for toxic gases

“and free of defects. Also make sure the funcnonmg of all cmmt breakers like .
© ELCB, MCB etc.
.
12.

'cleanmg/startup of plant.

Process pipe lines shall be safely flushed for clcarin'g. tdxic fumes and, vapot
be neutralized, (which may have accumulated) and all lines shall be leak teste

betore takmg into use.

and flammable gases.
All type of work permit systems shall be strictly followed

Ensure electrical cables and electrical equipments are in good workmg condition

-Do not bypass critical safety devices while trouble s‘hooting during startup

All movable ‘machinery/equipment must be de- -energised or dlsengaged and locked |

All lifting machineries and lifting tackles shall be checked belore operdtton
Ensure proper working of all emergency systoms before startlng up ofplant
Ensure adherence to all relevant start up procedure and Wo1k,mstl uenons,during '
startup. ‘ ’ o
Wherever p0531ble emergency. services shall be kept on standby or Onsite

emergency - plan to be actlvated for meetmg unforeseen sxtuauon during

\.}N —— -'.‘..;-n»./
j )\A«w |
DIRECTOR OF FACTORIES AND BOILERS

h
"
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No.G4/2407/2020/F&B. , . ' “SURAKSHA BHAVAN’
. : o ~OFFICE OF THE DIRECTOR OFFACTORIES

~ AND BOILERS,
KUMARAPURAM ‘MEDICAL'COLLEGE P.O

THIRUVANAN’IHAPURAM 211,
. M PHONL‘ 4047’1 2441597‘
: Email: ditectbr‘at‘c:.fab@kerala‘gov.in‘ .
- , , . Dated: 15.05:2020

" CIRCULAR WO 07/ ’?020
Sub Corona Virus Dise ase 2019’ "OViD 19} ~ POst LOfl-'down pcnod -
dnrectlons to the department ofﬁccrs rcg ‘

Rcad -1 Guldlmcs No 1/ 137/2020 datcd 09 0S. 2020 of Mcmbcr Sccrctary,,
' 'NDMA, New Dclhi .
2 Order of National Green ‘[tibunal in OA 73/2020 dated 08.05. 2020
3. Circular No. 06/2020 dated 07.05. 2020 of the Director of quones
. & Boilers, Kerala. “

With reférence to.above 'and consequent to rbqent:rﬁa’jor‘accidcn\ts occurred j

~in certain states of India like the samc happened in LG Polymers - Visakhapzitnam

~ and N(,yvcly Lignite Corporation, Tamil Nadu cte, aJl ofﬁccrs are dn(,ct(,d to. ensure

the following mstruc}uons in casce of all d.ﬂd pdrtlcularly m the case of LJJI)ngUle

i azzardo‘ué‘and»Major Accident ﬁ@/zdr(ujub factories whxch arc Lulrcntly Lmdew partic

shutdown or are yet to commence the ,mat‘rm under the restd mhonu meosud by

' thc Lock down prevallmg currently thc btate in the wakc of COVID 19 p«mdemm

1. .'/\H Inv.pct tors of Factoru.s and Boilers and Addmonal Inbpcc‘tors of Factories” .

arc dirccted to ensurc that the Factory managoments are complymg with Lhe,
dircctive 1ssucd und(,r (,1r<,ular 06/2020 Dt: 07. 05 2020 ' ' ‘

2. All Inbp(,ctors of Factmms and Boxlcrs shall verify the start-up prou,durc
submitted by the manavcm(,nt of Hazardous, Dang,erous and MAH [Factorics

and give ncccgsary dircctions to thc managcmcnt a_ftc.r cntlcally cvqluatmg the

same with respect Lo bafc,ty and conducting necessdry mwecuur .

discussions ((,lcctromc media) il :x=q,‘1x ed,

3. All lnspu,tors of I‘aoor-cs and Boilers are dlrc,c.tcd to ensurc that cvery factory:

,fallmg in the Hazardous calegory, especially MAH l“actoncs shall poN\css an :

u pddtcd Onsne Em(.rgcncy Plan (OSEP) and should give neccssary dlI‘(,CUOI’lS

[
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to the management of such [actories to implement or activate the emel
response procedure mentioned in the OSEP or DMP befor¢ commencemen

~ manufacturing process by the factory.

4. All Inspectors of Factories and Boilers who are member Secretarics of the
District Crisis ‘Group are dircctcd to get in touch with the concerne’d District
(,ollcctor% and ac‘uvatc thc Emergency response PrOLcdure specilying in the

Offsite Emcrgcncy plan in coordmahon with District Crms Group Lon(‘(,rm,d

N

~before the commencement of'vupcrhhon/nrorem by the Major A\,um L

<

- Hazardous Factunos laca md i the district

5. All Inspcctors of Factories and Bm]ers, Addluonal Insp(,(,tor of [‘actones and
Chenrical [nbpcctors arc dlrcctcd to issuc ncccssary safety mstruchons or
dlrccmons at their own Iwcl in dddmon to the guxdelmes 1ssucd in the urculcu
6/2020 based on the hazards mvolved m the respecuve manufd(,turmg
‘proccss before ‘commencement of operauon/process bv ‘such factory

- managements within thu] Junsdlctlon%.

6. All Joint Directors are directed to gwe ncccssmy advmc to [nspccior ol
Factorms and Boilers, Additional In spector of Factories and Ofﬁ_cblo of Selety
Cell to and also to inspect the Fac tories a.h:mt with Lhern if nechsary wmz\n,
their jur_isd'ictions in  order to ensure the saie commencement of

"()perations/p:rocess in all type of factories after = the ‘lockdo'vx}n' period

which will be dé.c'idcd by the Central Government of State Govferhr_n’é‘nt. _

w4 -
Dlru,tor of Factories and Boilers
To
1. Alleoint 'Dirccto’r of Faciories & Boilers
2 All lnspcctor of Féaoru,s & Boiler s, Gr.d & Gr Il

3 All Addluonal Inspector of Factones :
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0.G4/4605/2020/F&B ‘Surzksha Bhavan’,
' o ‘ : Directorate of Factories & Bojlers,
S Kumarapuram, Medical College PO,
Thiruvananthapuram™11,
Phone: 0471 2441597

Dated: 17 /09/2020

" CIRCULAR NO. 05/2020

Based on the report of the Central Government expert committee

the judgements of Hon’ble NGT in 0.A No.22/2020 dated. 08 06.2020 & C.~
N©.134/2020 dated 23.07. 2020, the fn lowing guidelines are issued to the
factory managements and department officers for strict compliance.
Gundelmes to the factory managements coming under the purview of
Hazardous process and Kerala Factories {MAH Control} Rules, 2005..

~

" onsite and offsute emergency plans has to be rev:ewed and submltted

2. A detailed study of the risk assessment and disaster management5;tu';i£es 0

be carried out by the industry.

3. Instaliation of the automatic siren w‘*es*- an 'arameter oes out Of' control.
y -..

The siren needs to be done wathm and outsude the industry 5o that the vailages_'

around are alarmed about the same.

4. Emergency ambulance services to be arranged in the industry premises

along with an experienced doctor.
5. Awareness campa'igns in the villages-arou‘nd t‘he-induétry to. make them
" aware of the measures to be taker in case of any accrdent/ ddmage from the

industry to the area around the mdustry

E-Mail: directorate.fab@kerala. pov m

investigating the accident at LG Polymers Visakhapatnam and in compliznee to |

1. Hazard identificétion and'evalua‘tion in a local community, Preparation of

- Guiding Principles for Accudent Preventlon Preparedness and Response for
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6. Readymade PPE to be placed at the emergency pofnts— in case of &

“accident.

7. Separate safety manual to\be prepared for each equip_heht alongvvyith‘ the‘ ; |
accidenta'l;man'agement plan. | : | '

8. Do'coments‘of period_i‘c inspection by ,_D_epartrhent of Factories and Boilers to
assess the safety measures are to be maintained by the industry and it shohfd
be produced at the time of inspection by authorised officers. o o
9. The Comp_any should conduct local public awareness campaigns, abo}o‘t Do's/

Don'ts during emergency.

- 10. Hazard and Operability Study (HAZOP) and its corhpliance shall be made -

compulsory for all Hazardous process factory/unit - wherever there is

processmg/storage of hazardous chemlca!s listed in Kerala Factorres {MAH) g

Control Rules 2005,

11. The industry should carry out external and internal safety audit and the the*. :

'recommendations of the audit shall be metlcuiously comphed w;thm a

' reronabie timeframe as per rules.

12 Industries handhng hazardous cheinicals shail ¢ omph!sorrly appomt a senior

level safety offlcer with prescribed technical quallflcatrons and experlence.

- There should be a safety officer available in each shlft viz., a safety officer

should be ava|lab|e m the factory in 24 hours in the factory The safety ofﬂcer, :
shall full fill the qualifications prescrlbed in Kerala Fagtornes Rules, 1957. . |
13. All employ‘eesv ar-\d' people in the vicinity of the industry shall be made -
aware of the MSDS of hazardous chemleals | | ’ |

14. The MSDS of the chemicals which has potentual to .create Olfsite
emergency should be displayed at the factory gate and onthegwebsute of the

company and should also be informed during the Offsite emergency mock drill.




‘15 The hazardous industry should have an Onsute Emergency Piar wrtn {br.v.
*etarls including the equiprment ana oh emicais requrred in the event of an
emergency | | ‘

16. The industry shall ldentrfy Process Safety Competency based tramrng needs
and shall develop training modules and the training to be :mparted tl” the
competency levels are |mproved _ -

17. The hazardous mdustry must undertake competency mapprng for all the
operating and maintenance staff. The gaps in rncompetency should not be
'tolerated in respect of hazardous chemlcal industries at aH |

18 Vapour Detectors shall be srovidad at the boundary of rne factory’ avc I
- indicate in DCS the vapour escape outside the factory plelws | |
19. The mdustry shall provide the vapour/gas detectors at unloadrng pomt
near all the vents, downwind, upwund dlrectrons and factory boundary, ,and the;'
same shall be connected to the Control room with alert facrhty ln the case of
exceedance SMS alert shall be sent to the Plant Safety Offrcer Plant Head
'Ioca’l Pohce Statlon and Fire Statzon District Collector Contro! Roorn Local
office of Factories & Boilers Department, KSPCB etc. |

20, Process safety management, a systematic & com‘p,rehens'ive approach
towards varlous aspects of chemical ~at' tv with 1§ elemcnts shall be madc '
datory for all factories which are covered by Kerala Factorles (IVIAH) Rules,

2005:

Guidelines to Industries located close to Residential areas/habitations

21. Store Hazardous Chemicals - rn small tanks, below 500 KL and bufk' -
Hazardous Chemrcal storage facilities may be shrfted far from habrtatrons .
22, There shall be constant monrtorrng of onsite and offsite emery: ’HL) ! lanL in

respect of such hazardous industries loe: 're"f close to the resrdentrai areas,
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There: shall be regutar eonoum of the mocK nni! in the p:emlses of '

»mdustnes every six months and outs;de the mdustrlal prem!ses in the '

‘ commumty every year.
'~ 23. The followrng steps may be taken up for an eariy rdentlﬁcatron of any
»,eventuallty | |

release of toxtc/ hazardous gases which are harmful to the human bemgs and

.also outside the nndustry within the identified lmpact zone, based on

standards

¢ The sensor actuvatlon should alert the followmg offlces

d. The |ocal CI'ISIS group should be actlve and revrew every accrdent/mcrdent to .

gain knowledge and expertise.

: acteo_n shall be m.t_sated agamut thaindustry.

{

a. Adequate number of sensors attached with hooter system to rdentafy the
property from the undustry shaH be mstalted not only ms:de the mdusrry but' -

cunsequence modellmg swdy

b. The sensmvnty of the above SENsors shall be to the Ievel of respectrve OSHA

-L Local Police Statlons.~ /
ii. Nearest Fire Station. )
iii. SDRF cell at Collectorate. ‘ : e

v The lns'pector?of Factorizs

v. The ReglonaIOtﬁce “olution Control Board.

Recommendatlons to be lmplemented by Departmental offrcers

' 1) Perlodic rnspectlon by the offtcers of the department to assess the safety

measures and documents mamtalned by the mdustry If fat|ed nccessary

2) 'Statuto-ry Safety Audit by the Act an 1R tea shall be enwred 3 F




3) The administrative failures such as not implementing the fC‘COFr]‘i’riﬁi’)ri‘datiOii.>‘
of factory inspectors in time !b‘asei:l on inspection reprth's:),Afa\iliire of renias
the old storage tanks and havme noosa fery measures i'oi'- terii.pera_iuie
recordings, no: safety audit reports are to be further investigated. |
4) Since safety aspects are part of their mandate, an independent audit is
required in the light of many accidents reported dije'to failure of sa'iety'
‘measures and |ack of training. Hazardous _f‘actory inspection oy Regional Safety
Cell may be conducted in the form of a safety audit and also compliance to be |
monitored by Joint Directors.

5) In order to prevent accidents, a District Crisis Group (DCG) needs to e
established under the chairmanship of District Collector. i;his group has to
‘meet every 45 daYs to review the safety-and—haiard'issues of each and every
industry. Similarly, State Crisis Group (SCG) needs to be established ‘.Lind,e',r-
Chief Secretary. This committee should .meet every 3lm'onthxs an‘d reviéVy the
onsite/offsite District ‘emergency plan 'biepared by-DCG' a.nd' suggest tbe
measures to be taken to minimize the accidents. Both DCG and SCG shouldv
make plans to create awareness among the people living in tbe surrounding
area of the industry about chernical hazards and measures to Le taken _i'ai'
accidents. | o |

6) It is suggested that each ofi‘icer.shaii take responsibil_i_ty i im»piementing fh'e
Chemical Disasters Management protocol ~{March 2009 publication) and" -
NIHIDC remedial measures and submit Action taken Report

") Responsibility Matrices for Disaster Risk Mitigation as pe‘rNationai Disaster
Management Plan (May 2016) has to be taken up and assess the

implementation schedule by each officers.

T ‘ o

:l/

‘». /i

Direct of Factories & Boil:




